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THE  VICE-CHAIRMAN (SHRI
SYED SIBTEY RAZI): Mr. Shiv Cha-

ran, since he has taken your name you

may explain your position. . (interrup-
tigns) . ..

DR. JINENDRA KUMAR JAIN: L
have a point of order. . . (Interrup-
tions) . ..

THE VICE-CHAIRMAN (SHRI

SYED SIBTEY RAZID): Let him finish....

(Interruptionsy . . ..
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THE  VICE-CHAIRMAN  (SHRI
SYED SIBTEY RAZI): Please address
the Chair. Mr. Shiv Charan, you may
explain your position.
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THE  VICE-CHAIRMAN  (SHRI
SYED SIBTEY RAZI): Please expiain

vour positon....(Interruptions)...
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THE VICE-CHAIRMAN
SYED SIBTEY RAZI):
.. (Interruptions) . . ..
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Please conclude
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Tapping/monitoring of telephotes of Im.
portang dignitaies and M.P.S by State
Governments

SHRI JOHN F. FERNANDES (Goa):
1 want to raise a very important issue
regarding the tapping of telephones under
the garb of monitoring the telephones.
In Goa, in the month of October, there
was a serious matter about a VVIPs
telephone—according to the Blue Book,
there are only 3 VVIPs, the President.
the Vice-Presideny and the Prime Minis-
ter—being tapped by the State police.
This hag become a common practice
throughout the country where the police
authority, the State authority, is trans-
gressing its jurisdiction. The Indiagp Tele-
graphs Act is under the jurisdiction of the
Central Government. And if any security
precaution has io be taken to check hoex
calls, it is for the Central Governmem
to direcy and it has to be done under
the purview of the Blue Book which
contains security instructions, I think this
is a very common practice not only
Goa but also in other parts of the
country. The telephone; of Members o1
Parliament have also been tapped and
monitored by the State Governmenis
When I talked to the Home Ministee
about it he said that i{ is the Homa
Ministry, the Central (:overnmont which
can direct it,
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THE VICE-CHAIRMAN (SHRI

SYED SIBTEY RAZI): Now it is for

Private Members’ Bills. .. (Interruptions).

SHR] JOHN F. FERNANDES: The

want to say.....

THE VICE-CHAIRMAN (SHRI
SYED SIBTEY RAZI): You please
conclude.

SHRI JOHN F. FERNANDES: The
Government must enquire into the matter
and see that the culprits are punished.

- THE VICE-CHAIRMAN (SHRI
SYED SIBTEY RAZI): Now we switch
over to the Private Memberss Resolu-
tion. . . . (Interruptions} .

JINENDRA KUMAR JAIN
Sir, excuse me, I

DR.
(Madhya Pradesh):
- want to clarify...

THE VICE-CHAIRMAN (SHRI
~ SYED SIBTEY RAZI): Dr. Jain, we

have switched over to another business. ..
(Interruptions). Now I canm’t go back

DR. JINENDRA KUMAR JAIN: I
just want to know what ig to be taken
up after 5.00 p.m. After this is over,
are we taking up the rest of the busin-
ness which is listed on the agenda?

THE VICE-CHAIRMAN (SHRI
SYED SIBTEY RAZI): Yes. We will go
according to the agenda. Please don’t
waste the time of Private Members. You
wait, . . . (Interruptions) .

DR. JINENDRA KUMAR JAIN: My
point is, after this, will you take up
the rest of the businesy listed in the
agendd’ today?

THE  VICE-CHAIRMAN (SHRI1
SYED SIBTEY RAZI): I am not going
to say anything just now. Mr. Jadhav
is on his legs. You ask your clarifica-
tion at 5.00 p.m,

—
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Discussion not
Concluded
RESOLUTION RE: RISING PRICES—-

contd.
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“This House express its deep con-
cern. ovpr the continious rise in prices
of all commeodities in the country
putting the common man in great dis-
tress and also owver the addition to
ihe inflationary spiral through issue of
administrative orders, the latest example
of which being the hike in the prices
of petroleum  products, and urges
apon Government (o ilake immediate
comprehensive Steps to arrest the con-
tiouing  rise due  tc the economic
policies, administered price hike and
import of consumer items at the behest
of the Weorld bank.”
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the latest example of which being the
hike in the prices of petrolenm  pro-
ducts.

ag T as &1
To take steps to arrest the continuing
rise due to the economic policies, ad-
ministered price hike and import of
consumer items at the behest of the
World Bank.
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